
 
Central Administrative Tribunal 

Principal Bench, New Delhi 
 

OA 2074/2018 

 
New Delhi, this the 20th  day of July, 2018 

 

Hon’ble Ms. Praveen Mahajan, Member (A)  
Hon’ble Mr. S.N. Terdal, Member(J) 

 

Dr. Maneesh Kumar Joshi 
Employee Code – 53836 

S/O – Shri Giriraj Prasad Joshi 

working on the post of the “Trained Graduate Teacher” in   
Sanskrit 

Kendriya Vidyalaya No.1, Neemuch 

Resident of Quarter No. J-4, Type-III, Alkaloid Colony 
Neemuch – 458441. 

e-mail : manu.joshi78@gmail.com 

Mobile : +91-70004-72989  
                                                                         … Applicant 

(By Advocate : Dr. Amresh Kumar) 

Versus 
 

Union of India, Ministry of Human Resources Development, through 

 
1. Union of India, through its Secretary 

 Ministry of Human Resources Development 

 (Department of School Education & Literacy) 
 Room No. 124 – C, Shastri Bhawan 

 Dr. Rajendra Prasad Road, New Delhi – 110001. 

 e-mail :secy.sel@nic.in, Phone No. 011-23382587. 
  

2. Kendriya Vidyalaya Sangathan 

 Through its Commissioner 
18, Institutional Area, Shaheed Jeet Singh Marg 

New Delhi – 110016. 

 e-mail :commissioner-kvs@gov.in, Phone No. 011-26512579. 
  

3. Kendriya Vidyalaya Sangathan Bhopal Region 

 Through its Deputy Commission 
Opposite : Maida Mills, Hoshangabad Road 

Bhopal – 462011. 

 e-mail : acbhopal@yahoo.com, Phone No. 0755-2550728. 
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4. Kendriya Vidyalaya No. 1 

 Through its Principal 
CRPF Centre, Neemuch – 458441 (M.P.) 

 e-mail :kvnmh@rediffmail.com, Phone No. 07423-220233. 

  
…Non Applicants/Respondents 

 

(By Advocate : Sh. Satish Kumar for R-1) 
                      Sh. U.N. Singh for R-2 to R-4) 

                                       

 
ORDER (ORAL) 

 

Hon’ble Ms. Praveen Mahajan, Member (A) 
 

 At the outset, learned counsel for the applicant stated that the 

main prayer in the OA has been acceded to by the respondents and he 

has already received the copy of the Admit Card as prayed for.  

Therefore, he seeks leave of this Tribunal to withdraw his OA.  

 

2 Sh. U.N. Singh, learned counsel for the respondents has no 

objection to this. He also added that counter reply to the OA has also 

been filed.    

 

3 Prayer allowed.  The  OA is dismissed as withdrawn.  

 

4 All the pending Misc. Applications also stand disposed of.  

 

(S.N. Terdal)                                                    (Praveen Mahajan)                                         

 Member (J)                                                           Member (A) 

  
                        
/Uma/ 



  
 

 


